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IN THE HIGH COURT FOR THE STATE OF TELANGANA AT HYDERABAD

THURSDAY, THE FIFTH DAY OF SEPTEMBER

TWO THOUSAND AND TWENTY FOUR

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HONOURABLE SRI JUSTICE J SREENIVAS RAO

PRESENT

WRIT APPEAL NO: 1043 0F 2024

Writ Appeal under clause '1 5 of the Letters Patent Against the Order dated

li-oa-ioz+ in WP.M.1487 1 ot 2024 on the file of the High Court'

Between:
1. Raiender Reddy, S/o. Durga Reddy' Aged about 5O years' Occ' Agriculture'
' iifi'rJijririiiiv'tir r"6 b, n,""*va np<it tvtint at' Med a k District'

2. Enam Yadagiri, S/o Pochaiah, ageq .a99u! 15^y9et?' Occ' Agriculture' R/o

' E"fri," rtiliVir r"i'g'", nircvinpet Ma=nda l' Medak District'

3. Pattari Vasu, S/o Narsiinlu, Aged.about.?r .vgu1p,. occ' Agriculture' Rl/o

" ffiffi ;r;;;t virrase,'Rimivbnp6t Mandal' ti/edak District'

4.ErramParvatham,w/oPochaiah,Agedabout6Oyears,occ'Agriculture'Rio- ilfip;,tfi 
'Viliigu,'n"uv"npet tVlandal' Medak District'

s. Boooula Siddaramulu, S/o Ra.iaiah, Agqd.qqouJ lt.y99tP' Occ' Agriculture'
" H7o'bliipi,inllir i" g" 

"nituvahpet 

Ma nd al' Meda k District'

...APPELLANTS

AND
1.

2.

3.

4.

5.

6.

7.

8.

The State of Telangana, Rep' by its Principal Secretary'. Revenue Department

iff#ftiltii6;i:"de;tir;At, SeCretariat Buirding' Hvderabad'

The District Collector, Medak, Medak District'

The Revenue Divisional Officer' Medak Division' Medak Distri'ct'

The Tahsihar, Ramayanpet Mandal, Medak District'

The superintendent Ergineer, National Highway Authority of lndia'

Bowenpdlly, Hyderabad.

Domakonda Venkat, S/o lllaiah, Aged about 45 
-years' 

Occ' Realtor' R/o

Hliii"v" ii p"t nii"s;l ni maia npet tr''tinoa t, Med ak District'

Thota Bhikshapathv, S/o Balaiah, Aged about 53 years' Occ' Business' R/o

ni"miva"pei Vittag6, Ramayanpet Mbndal, Medak District'

Venkatesham, S/o Pandu' Aged about .!2 . Ye-.s' Occ' Business' Rl/o

R;;;r;;p;i Vitlage, Ramavanp:et Mandal' Medak District'



o Thannela Venk.r .a Ramana 
. 
Kumar, S/o Venkateshwarirrrr. Aged about 53bffi ,r.. B us, ress, R/o RamayJnp"i Vir[ij.j, t'riliayar )pet rr,ta ndat, Medak

...RESPONDENTS
IA NO: 1 oF 2024

Petition urrder Section 151 cPC praying that in the circu nstances stated inthe affidavit fired in sLlF)port of the petition, the High court nray be preased todirect the respondent rrrc.2 to 5 to consider the representatior .f the petitroners
dated 28 12 2023, OB O1 .2024,22.02-2024,26.2.2024 and to t;lke the necessary
action against the illegal occupation of the respondent Nos.6 tc sr on government
land and Nationar High ,\uthorities land and to allow the petitic n ars to reuse thepathway in Sy.No. 1421 tf Ramayanpet Village and Mandal, lvlecak Drstrict.

Counsel for Appe,ant : t)Rt RApOLU ABHINAV, rep., SRt RApOt_U BHASKAR
COUNSEI fOr thE RESPONCIENTS NO.1tO4 : SRI MURALIDHAR RECIDY KATRAM,

ASST. GP FOR REVENU]=

Counsel for the Responclents No.5 :

Counsel for the Respondents No.6tog : -_

The Court made the follorving: JUDGMENT



THE HO E HE CHIEF IUSTI AIO ARA-D HE

AND

E I.SREENIVAS o
Wtit Appeal No.1043 of 2024

JUDGMENT, fP, r the Itoibte tie Cbiel Jutrt,t,,Uok Aradt)4

Mr. Rapolu Abhinav, learned counsel repfesents

Mr. Rapolu Bhaskar, learned counsel for the appellants.

Mr. Muralidhar Reddy I(atram, learned Gor..ernmenr

Pleader for Revenue Departrnent appears for respondents

No.1 to 4

Z. Heard on the question of admission

3. This inrra courr appeal is filed againsr order

dated 13.06.2024, passed by a learned Single Judge, by

which the wlit petition preferred by rhe appellants ui1.,

W.P.No.14871 of 2024, has been dismissed.

4. Facts giving rise ro filing of this appeal briefly srated

^re 
that the appellants had filed the aforesaid writ pctition

THE HON'BLE SRI T

/
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seelilnil a (ltrcction to the District Collecto:. Rtvcnue

Divisr<>na1 ( )[lrcer and Tahsildar of Medak Distri':t and thc

Superintencrtrrt Engineer, Narional Highway'\uthoritl' of

India (respondents No.2 to 5) to cortside r the

ln

representarir ,n submitted by the appellant-t an< [ take

nccessarJ a:tion against the illegal occupatiofl r''[ l:Lnd by

respondent,r No.6 to 9. The appellants had llso ;ought

the p,:rmisr ()n to perrnit them to use the prlthrvay

Surve'r Nc f i2l of Ramayanpet Village arrd ltandal,

Ntedal< Dist:ict. The learned Single Judge has dismrssed

tire aforcsrrtl u,rit petition inter alia on the gtotLnd t]rat the

claim mad,: b), the appellants requires adiudication of

Factual aspccts and the Collector in exercise rlf powers

under the 'f elangana Rights in Land and Patrzdar

Passbooks ,\ct, 2020 cannot adjudicate tLLc factual

contentionrr and the claim made by the appcllants in the

writ pretitiorr. 'fhe appellants were granted tltc ltbertl' to
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approach the competent ,iurisdictional civil Court for

redressal of rher_r gricvance. Hence, this appeal

5 We have heard learned counsel for the appelianrs.

6. Admitedly, there is no legal provision under which

the representation submited by the appellants and the

grievance made therein can be adjudicated bv the

Collector. In the absence of any statutory right, the p:cLyer

as sought for by the pedtioner in the vrrit peution cannor

be granted.

I
I

l We do not find any ground to inrerfere with rhe

impugned order passed by the learned Single Judge.

8. However, it is needless to state that the appellants

shall be at liberty to take recourse to such remedy as may

be available ro rhem in law.
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g. In thc resulr, the Writ APPeal 1S dismiss;ed. No

COSTS

To,

i15 2 5r.,quci, miscellancous petitions. pen<li:rg :f any,

stand t:losct'

sD/-T. l(RlsHNA Kt {l,lAR
DI:F'UTY REGIgfRAR
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HIGH COURT

DATED:05109112024

JUDGMENT

WA.No.1043 of 2024

DISMISSING THE WRIT APPEAL
WITHOUT COI}TS
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